i " I ~ THE PUNJAB FISHEMIES ACT, 1914
' PUNJAB ACT NQ. II OF 1914
(As maqifieq up to the 30th November 1923).

BAGS®y BY THE LIBUTENANT GOVERNMENT. OF THE SUNJAB.Ix COUNCIL,

——

(Recaivei the assent of His Honour the Lieutenant-
chezpor on the 15th Namiary 1914 ani that of his

Excellency the Viceroy ani Governor-General on
the I9th Jamuary 1914, aniy was first publishei in the
Gazstte of the 13th February 1914).
AN ACT TO .EX‘I’ENQ THE LAW RELATING TO FISHLRIES IN
THE FUNJAR
Whoreas it is expedient to exteni the law relating
to Fisheries in the Punjab 1 |

{ 7 It is hersby on actel 2s follows -

< Tigle 3 1. (1) This Act may be c2lle1 the P ab Fidortes
- : L et 1914,
. EBxgent, ‘_." & (3) It’ ertonis to t‘hu whold of tha Punj ak.

2- ‘Lo this Act ani the ! Rules therpunier unleass thazo
eth.f.ng repungnant in the :unjuct of5 aontext,
Tahe tﬁrm&wc *fivh® ani *srivats water® shall hove
the’ mcaniug; assigney to-them in Sectian 3 of the
Invian Iniia Act IV of 1897

pafinitions. (2-a 1. In this' Act, unkss there is anything
rdpungna.nt in the subje t or contexte:

(1) “pishery Officer"” means any person when the
eringil gmmnh or any Jfficer empowerej

by the provincial Govermment iri‘this behalf -
may frcam time to tj.me appoint any nwva_, or as holiir
holiing an office to carry out all or uny‘ At
" the purposes of this act or to 10 anything

requiru-l by this Act or any rule maje thercunier
to W AL by a8 I‘isherry Officer @

. Proviieq that n¢ police OEfic«xr below the rank of
Subglnspactor ahall s sO ampowerel.

2) Fishipg Offence" mcans an offence punishabla
A unler gxu; nct or unisr any rule pala

Jceohibition sharewnier, ;

331 Jleensing 3. (1) The pmfp;ial Governmsnt may make mulcs

ﬁmﬁé’éﬁ”ﬁa&u for the purposas heroinafeer in this saction montioned,

watcrs by mles 11 in such rules jeclare the waters, not being
2% provincial anle sha
;;vaz;..ant.. private waters, to which all or any of them shall gpply.

-
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{2) The provincial Govcrmment may be notification apply
such rulgs or any 2f them t> =ny private witers with the consuth

in writing of thc owner thireof-ani of all persons having for che wirme
being zny exclusive right of fishery thorein.
(3) Such au rules may :-
(a) Pronibit fishing except unier ligence ani rogulute ti
granting of such licens:s, the :e.s p2yable there-

f>r, anithe con'iitions to be inserted therein ;

(b)  Preserilx:q seasons in which th. killing of any fish
of any prescribey species shall e prohibred j ani
(e) prescribe a minimum size or wiight below which no

fish or any prescribel specics shall ke killen.

(4) In meki.g any rule unier this scction .he provincial Govt.
may proviile for .-
(a) The seizure, forfeiture anl removi:l of any appartus crectel -
5>r usel for sihing in constray sition of the rules, ani
(b) the forfeiture of zny fish take: by means of any aich
aopartus,
(5) The power tO make rules unier this rection in subjuect €O
ths conition thx they shall ke maje aft.r previous pub icrtion.
4. The provicial Government may be jotification pawer to
prohibit in any specifiei areas the offiring .r expos-prohibit

for sale or barter of apy fih killey i sale of convention of
st an1 (c)(1) of this Act.

ing

eny rule maile unijer suction 3(3)(b) f£i

The breach of any rule maje un-erscction 3 penalty, or

5.
n ¢ ahall be punishablle

of =ny sprohibtion notifiel unjer sec:io
with the fine which may extenl to op< Wnirci rupees, ani whan the

breach is a2 continuing breach, with a urther fine which may exten’y
£o ten rupecs for every 13y after the 1ate of the first conviction
auring which the breach is prove? to

(1) Ang Police Officcr, or other person
i{1cial Govormment in

Fwve been persistal in.
6. Arrest with
specifically empowerel by the Prov without .

this behalf, may without warrant sceest any person warrant for

camuitting in his view a brezch o= aby rule male unjcr offences
scction 3 or 2f any orohibition notified majar unier the
sscrion 4- e

(a) If the name 301 A11IuSS of the persan ars unknown
to him , 201

.q-.ozov.--
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(®) If the persen 1eclines to give his name
anl aiiress, or if there is reason to lubt the accur
accuracy 2f the aame ang adiress, if given,

(2) A persan arrestel unjer trhis section may hc 1etaine1 until
Ris name anj aiiruss have beea carrectly ascertainey

Proviijey that no persm so arresteq shall ne letainey
longer than may bg _necess:ary for brdnging him befar. g Magig-
trate, except unier the orjer of 3 Magistrate for his ietention.

saving of 7. Nothing {n this Ast shall be 1eemel to limit the
f::- »wers of the 2rovincial Government to make riles Inyia
::'::ian unier section € of the . Inyiar Fisherics Act, 1997, Act Iv
il , of 1897
Fisherics

\Zt, pOower (8, 1) (1) The Provinsial Govermment may be notification
t> campauny

E;:rf::i.gs empowsr a fishery officer ' name or as holiing an office.
qir = (a) To acecept from any Person concerning wham
eviioncs exists which if unxhuttel wouliy.prove that he has
cemmitcy any fishéng offenie as jeseribey in tha first coaloum
2f the Schsiule a sum of 1oney by way Of campensation £>r the
offence with reg-=ri to whish such evijence exists ani »2n the
»ayment of such sum ¢5 su:h 2fficoer such person if in custoiyy shall
be 3ischaryci ani no further procesiings shall be taken again"st.’
him ; ' -
(b) when any property hat baen seizai as lidble to confiscat- ;
ion, to release the :same without further payment, or on
payment Of the valuc thereof as estimatel by such officer,
ani on the payment ¢f such value such property shall be
releasey any no further oroceeiings shall be taken in
respem:; thereof. ' '

PR

(2) The sum of money accsptable as compensation unier clause

(a) of sub-section (1) stall in no casu excesy the amaunt mentione
mentionel in the seconi moloum of the Schejule as the amount
aceceptable as campensation ﬁ:r the particular offence iuscribej

in thu first coloum of the Scheiule. )
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THE SCHEQULE
(SEE szCrIau 8)

Maxipum amaunt acceptabls as campensa:zica for certain £ishing
' >ffencus unqcr scction b

-— - - il - — -— " -, -
- o T, T, W e, o, v, ™, W, s "8 e 2 ¢ e . Ld . L . -

Msximum amaunt
acceptable
as campahnsation

plscription of offence

- omey = =
=~ o - - 8 Ty Ty Ty ey e, mg Tmg ey g ey, Y, W, e i,

1. Fishing with a net having “a_ smal.er mesh
than that presciibeg uniqar the rules maije
unijer the Act

2. Fishing without a licence

3. Killing fish a size or wcight lessthan
the sianaarld pre=scribci unie: tlhis Act.

4, Kkilling any fish of a orohibtel spe=cics
juring a close senson,

S. Fishing :ith any gear or >x_nr;nt: oney other
than that permitte}) unlsr the rul.s.
6. Using at' any ‘one- time mefe £ I two Of
eithcr or any Of the gear pep Ltt€l unier
P T (YT WS [P S
7. Licencc holikms employing or encaging men-
- licenscoes t> help them with their nats while
fishing. ‘

— e P

8. Fiaﬁiﬁ;'a‘éiaﬁiﬁtei'wéteis
9.  Offering or exposing £or salr or bartsr any
fish, the saleg of which 1is prohibtel in
any spocifiei a.ca by a no:ification issu.l

- unacr ssctisn 4 £ the ATt
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Rupses ten
Rupecs ten

Rupees ten

Mipe«s tcn -

Ripe.s ton

mpe.s ten

Jpeas Len:

ftu.peés tcn-
Rupees ten
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